
CLqr&&L4 ADMI1N1iTMTIVZ TRLBUN1s1L 
ELNM(UL.EM BENCH 

.... 

U.A. 534/93, 602/9, 1146/93, 2260/93, 67/94, 183/94, 
229/94, 238/94, 1077/94, 210/94. 

Tuesday,, this the 1St day  of November#  1994. 
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1ON 1 BL.E MR. JU$ICE C}ETTUR 3AKAhN N1IR, VICE CWURNhN 

iNBLE MR. P..V. VFNKATAKRISkD4hN AUUNISTRATIVE NEMBE. 

QJh. 534/93 

M.G. ThUlôSidas 
a/oi £.Re  kunjhikrishna  piliai 
Graduate assistant (Nalayalam) 
GoVernment High School, xavaratti 
union Territory of Lakshadweep 	 Applicant 

By Advocate Mr. P.V. mohanan 

vs. 

The Administrator 
Union Territory of £*shodwee 
1avaratti 

The Director of .  Edation. 
Union Territory of ak8hdweep, 
Kavartti 	 Respondents 

By Advocate M. M.V.$. Nainpoothiri 

0.A. Q!3 

Sb N. VaSaV&I 	 - 
Graduate AssiStant (Mathematics) 
Government High school, Kadmat, 
union Territory of Lakshadweep 

2. C.handran Thettath 
$/o KurthikeluT. 
Graduate Assistant (Mathematics) 
Government High f.cheol, Minicoy 
union Territory of Ikshadweep 

vijayan K. 	 - 
3/0 Kunhikrishna ln 
Graduate Assistant (athema tics) 
Government High 	Kalpeni 
Union Territory of Laisshadweep 	 Applicants 

By Advocate k1. P. V. mohanan 

vs. 

1. The Administrator 
jniofl TerritQry of Lakshadweep 
Kavratti . . 

2 • The 'Jirec tor of SduciatiQn 
Union Territory ot iashadweep 	 aespndents 

By Advocate zvlr. M.V030 Nempoothiri 

) 
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Q!A. 1146/93 

30 Rameshan K.K. ./9 Kelan K. 
Graduate As 
Government iiigh 8chool, Kavaratti 

2. Cndasekharan..pj,. 
.WQ:APPuxthi, 
Graduate Assistant (Bindi) 
Governmmnt W.c3h  Sckr,oX,  lc&.peni. 	Applict 

By Advocate r. p e  V. ihenan 

. vs. 

The "dzninstrator,  
uniOn Territory of .iakshadweep 
Kavaratti 

The iirector of EdLwation e  
union Territory of Iakshadweep 
Kavtti 	 ,. 	Respondents 

By Advoccite Mr. M.V.S. N3mpoothiri 

O.A. 2260/93 

K. jmini 4/0 Q. Philip 
L.anguage Teacher (Malayalam) Grade-.II 
Government $enior Basic School, Kavaratti 

c. Rajendran $/0 Chokkenathan 
Graduate Assistant 
Government High icbool #  Kavaratti 

Shihabuctdin V.M. 8/0 V.C. Mohammed Methr 
Trained Graduate Teacher($ociai. &tudies) 
Governmentiigh 6cbool,, Kavaratti 

Benny Mathew 8/0 Mathew 
Trained Gxadua:e Teacher(kindi) 
Government NigI school, Kavaratti 	Applicants 

By Advocate Mr • K 4' • Dandapani 

vs. 

3.. Union of India represented by the 
Secretary,Government of India 
Ministry of Ime AffairS,New Delhi 

2. The Administrator, 
Union Territory of La1shadweep 
Kavaratti Islands 

. The Director of £d.cation, 
Union Territory of LaJshødweep 
Kavaratti 	 . . . 	 Respondents 

By Advocate Mr. M.V.$. Nampoothiri 

0.A. 67/94. 

£.C. Roy 
Graduate Assistant (English) 
Union Territory of Lakshadweep 	Applicant 

By Advocate Kre K.P. Dandapani 
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VS. 

The Director of £cIation 
Administratioa of anion Territory 
of a1shweep,iavaratti. 

Union rVerxiwzryof L1akshdweep 
Kavaratti reesentedby its Adminis,trdtor 

union of India represented by Secretary 
Ninistry of. Rome Affak s,New Delhi 	 &esponoents 

- By Advocate Nrf M.V.3. NaLvoothiri 

O.A. 18/94 

C.P. Geetha £/O O.K. Paramestyaran 
Te..cher. J.. School (Centre) 
Andrott 

Beena i.u. w/o Jacob varkey 
Lecturer, M.G. College,Andrott 	 Applicants 

By Advocate Mro K.P. Dandapani 

VS. 

The Director of id.cdtion 
Adinistratión of Union Territory 
of Lakshadweep, Kavaratti 

Ox4on. rxitory of loakshadweep 
Kavaratti represented by its Adminisrato 

3* union of India represented by Secretary 
to Ministry of some At f airs, New Delhi 	Respndents 

By Advocate M. M.V.S. wampoothib. 

George Wilfredp.G. 
parampaloth zuse 
Malipuram post, 
Karthedm, cochin-lO 	 Applicant 

By Advocate M. K.P. Dandapani 

Vs. 

1 • The Director of Zd=ation 
Administran of union Territory of 

of Lakshadweep, Kavaratti 

2. un.on Territory of Lakshadweep, 
Kavaratti repesented by its Administätor 

3* union of India represented by $ecretary 
to Ministry of i-m Affairs. ew Delhi 	Respondents 

By Advocate Me,  M.V.. Nampoothiri 

Q!LA. 23 8/94 

1. raasan K. 
TGI (Social tudies) 
Government Senior Basic ScIol 
Minico/,Uniofl Territory of Lakshadweep 

.. 



Thornachan i(.T. 
TGT (ocia1 studies) 
Government iigh SchQol,Minicoy, 
Lakshc&dweep 

Helen r. Jacob, 
TGT (khysics) 
Government High Scko 1 
unicoy, Lakshadweep 

aosily V.0. 
TGT (iiindi) 
Gcvernment 	95choo1 
Minicoy, Laic a hadweep . . 

By Advocate K.P. Dandpani 

V3 

unn of India reprsented by the 
secretary,Govenment of India, 
Ministry of kme Affairs, 

The AdministrtQr,union Territory 
of iaksddweep,Xavarattj 

39 The L)axector of £d.cation 
union Territory of Lakshadweep, 
C.avaratti 

BY Advocate 14r. M.v.S, Nampoothiri 

O•A• 1077/94 

Co Naryanan 
Chezial Duse 
Kaliiasaeri P.O. 
Kannur District.'-670 562 

By Advocate mro K. P. £)audapani 

vs. 

Union of India represented by 
the Secretary, Government of India 
Ministry of kme Affairs, 
New D81hi 

The Administrator 
Union Territory of Iakshadweep 
Kavaratti Island 

Applicants 

Respondents 

Applicant 

3 • The Direc tor of Fducation 
union Territory of Lakshadweep. 
Kavaratti 	 : 	 Responnte 

BY Advocate Mr. 14.V.3. Naxupoothiri 

Q.A. 210/94 

Sujatha a., w/o SasikuwAr 
Trained Graduate $indi Teacher, 
Government J. Be &1o1, 
MiflicOy 

By Advocate r • C • Harikrishnan 
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vs. 

The Director of £ducation 
U .T • of Lakahadweep, Kavaratti 

The Adminiatrator, 
U.Te of L.akshadweep 
Kaviratti 

3* union of India represented by secretary 
to Government. Ministry of kiome Iff airs 
New Delhi 	 Respondents 

By Advocate M. M.V.$. Nampoothr £ 

ORD 

CHE1UR SAWRN NAIR jJ.. VICE CLIRNhN 

kpplicants who belong to the mainland, are working 

as teachers under the Lakshctdweep Administrationj  admittedly 

for long years, though their appointments were styled adhoc. 

2. 	According to applicants, they were appointed in 

accordance with the rules and it is a misnomer to call the 

appointment adhoc. They rely on decisions of the supreme 

Court to c•ntend that long and uninterrupted officiation 

entils regularisatiCn. 

340 	 Respondents wou.hd submit that a decision has been 

taken by the Government of India. to Limit regular appointments 

to islanders, with a view to pwtect them in the special 

circumstance. 8hri M.V.S. Nampoothiri appearing for respon-

dents raised an ingenious and attractive argument to the 

effect that such special treat ant is permissible as part of 

reservation policy. In answer, applicants would Submit 

that irrespective of other oordoratiQn3 discrimination 

on the ground of residence is unconstitutional. We think 

that the Government of India should take a look at the 

question, whether long years of service can be wiped out 

without any consequence. They must also consider whether 

the pol.cy of shutting out mainlanders or implementing 

reseLVa tion creating nonoply or 100% reservation, is 

permissible. Applicants may ma]e a detaiied representation 

I. 
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6. 
• 

set.ting out their case before resondent union of India, 

within six weeks from today* union of India shall corisicier 

the matter with reference to its Legal and human aects, 

and take a decision as exeditiousiy as they find convenient. 

• 

	

	 Till such a decision is takes status quo as of today will be 

maintained and thereafter, the matter will be governed by 

such orders as the Governtof. India may pass. 

4. 	Application is dissed of as aforesaid. No Costs. 

a Dated the 1St Noveuter, 1994. 

P. V. VATAK ISHNAN 
AINI8TTI VE MEMBER 

K wai 11194 
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CMEUR SAIWiRAN NIR (J) 
VICE CkthILN 


